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CASE NO. :
Appeal (civil) 618 of 2008

PETI TI ONER:
Kl RAN AGGARWAL

RESPONDENT:
HARI MOHAN GUPTA

DATE OF JUDGVENT: 22/01/2008

BENCH:
H K. SEMA & LOKESHWAR SI NGH PANTA

JUDGVENT:
JUDGVENT

ORDER
ClVIL APPEAL NO. 618 OF 2008
[Arising out of SLP(C) No.18101/2006]

Leave granted.

Heard | earned counsel for the appellant at great length. W see no reason to interf
ere
with the well-merited concurrent findings of facts recorded by the three Courts bel ow
The appeal , being devoid of nmerit, is, accordingly, disnmissed. The tine for vacating is,
however, extended by six nmonths fromtoday on an usual undertaking to be filed by the
appel l ant within four weeks.




